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BEFORE THE NATIONAL GREEN TRIBUNAL

P

SOUTHERN ZONE, CHENNAI

Original Application No.: 172 of 2021 (SZ)

(Through video conference)

1. The Chief Secretary to Govt. of Tamil Nadu,
Government Secretariat, Fort, St. George,
Chennai — 600 009.

2. The Principal Secretary to Government of Tamil Nadu,
Department of Environment,
Climate Change & Forests,
Government Secretariat, Fort, St. George,
Chennai — 600 009.

3. The Principal Secretary to Govt. of Tamil Nadu,
Highways and Minor Ports Départment,
Government Secretariat, Fort, St. George,
Chennai, Tamil Nadu — 600 009.

4. Principal Chief Conservator of Forests
(Head of Forest Force),
Forests Department, Tamil Nadu,
Panagal Maligai, No. 1, Jeenis Road,
Saidapet, Chennai — 600 015.

5. Tamil Nadu Highways Department,
- Rep. by its Director General,
No. 76, Sardar Patel Road,
Guindy, Chennai — 600 025.

6. The District Collector,
Thoothukudi District,
First Floor, Collector Office,

Thoothukudi — 628 101.
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7. The District Forest Officer,
- Thoothukudi Division,

Collector Complex, Koram
Pallam, Thoothukudi — 628 07

8. Chennai Kanyakumari Industria] Corridor Project,
Rep. by its Project Director,
No. 76, Sardar Patel Road, CKICP complex,
HRS Campus, Guindy, Chennai — 600 025
......... Respondent(s)

Versus

Tribunal on its own motion-SUQO MOTU Based on

the News item published in The New Indian Sunday Express
News Paper, TN South Edition Dated: 11.07.2021, “Highway
Expansion project bypasses axing long-standing trees.”

......... Applicant(s)

REPORT FILED BY THE 8™ RESPONDENT

L, K. Baskaran, aged 59 years, S/o. M.S Kasilingam, discharging
duties as the Project Director (Highways) (FAC), Chennaj - Kanyakumari
Industrial Corridor Project, having Office at No.: 76, Sardar Patel road,

Guindy, Chennai, do hereby solemnly affirm and sincerely state as follows:
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1) I am the 8" Respondent herein and as such, I am well acquainted
with the facts and circumstances of the case from the available records and I am

filling this Report.

) It is respectfully submitted that the Government of Tamil Nadu has
taken up upgradation of 589 km of State Highway Corridors which fall in the
influence area of Chennai Kanyakumari Industrial Corridor (CKIC) with Asian
Development Bank loan assistance. The road projects have been designed duly taking
into account the safeguard provisions of the Safeguard Policy Statement, 2009 of
ADB. Chennai Kanyakumari Industrial Corridor (CKIC) is one among the East Coast
Economic Corridors (ECEC) proposed by the Department of Industrial Policy and
Promotion (DIPP), Govt. of India. ECEC is conceptualized as India’s first coastal
economic corridor, aligned with “Sagarmala” program of Govt. of India, to promote
port based industrialization. Road sector development under the Comprehensive
Development Plan prepared for the CKIC by ADB envisage to leverage upon Tamil
Nadu’s 1000Km long coastline and operational ports. The selected corridors provide
transverse linkages to three trunk arterial Roads NH-44, NH-38 and SH 32 (East Coast
Road) and forms a network that serves as a spine of industrial corridor.

3. It is respectfully submitted that the Project Road “Tiruchendur to
Ambasamudram via Palayamkottai (SH40)” has been accorded Administrative
sanction for an amount of Rs.407.64 Crore and Rs.31.09 Crore towards Land

Acquisition for the up-gradation adopting Engineering, Procurement and Construction
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Contract (EPC) mode with 7 years maintenance period after completion' of works and
also to update the detailed Project Reports vide G.0.(Ms). No. 28, Highways and
Minor Ports (HS2) Department dated 06-03-201 8(Exhibit-01).

4. It is respectfully submitted that in  this Work of “Upgrading
Tiruchendur — Palayamkottai Road (SH40-I) from Km 0/750 to Km 25/600 and Km
38/550 to Km 51/310 including construction of ROB at Km 12/600 and construction
of bypass from Km 25/600 to Km 38/550 for a length of 12.950 km and maintenance
of entire Project stretch for a Length of 50.590 Km in the state of Tamil Nadu on
Engineering, Procurement and Construction (EPC) Mode” to two lane with paved
shoulders and overlay on 6 year during the maintenance and maintenance of the
project stretch for 7 years, has been included.

> It is respectfully submitted that the Project Road runs across two
districts i.e., Thoothukudi district from Km 0/750 to Km 42/600 = 43.060 km (Design
length) and Tirunelveli District from Km 42/600 to Km 50/130 = 7.530 km (Design
length). The Project Road traverses through 26 number of Villages and 5 number of
Town Panchayats and 1 Corporation. At present the existing carriageway is two lane
of 7 m width and is proposed to be widened to 10 m with shoulder width of Im on
both sides and the entire formation width is 12 m at top. In order to standardise the
curves, curve improvements, realignments and extra widening are proposed in this
Project Road. In order to avoid

(1) heavily built up stretches in Alwarthirunagari village,

(2) Srivaikundam village restricted by River bund on one side throughout and
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(3) Adhichanallur, which is under the study of Archaeological Survey of India,

a bypass for a length of 12.950 km is included in the Project Road. Thé acquisition of
Land has been commenced in 2018. In order to minimize the social impact, ROW has
been reduced to 16 m in urban stretches, 23 m in the rural / realignment stretches and
30 m for the bypass. This Project Road is an important Road for Pilgrims since it leads
to Lord Murugan Temple in Tiruchendur. This Project Road has been taken for
upgradation considering it as industrial corridor as well as to facilitate Pilgrimage. It is
respectfully submitted that in this Project, it is proposed to widen the Road from
7.00 m to 10.00 m and this widening is proposed on both sides of the existing Road.
Hence, it is proposed to fell the trees which fall within 6m from the proposed centre
line in rural stretches and within 8m in urban stretches where lined drain with footpath
of 1.5 m width have been proposed. The project could be achieved only after the
removal of trees identified as hindrance to the widening works. And the trees which
are not hindrance to the project are not disturbed for which the photographs have been
attached (Exhibit-02).

6. It is respectfully submitted that considering the Environmental impact a
detailed report on Initial Environmental Examination was prepared and disclosed in
the ADB’s web site. Environment Mapagement Plan has been prepared based on the
guidelines given by the Ministry of Environment, Forest & Climate Change
(MoEF & CC), Govt. of India and guidelines stipulated in ADB’s Environmental
guidelines and Safeguard Policy Statement (SPS) for this Project. EMP consists of

mitigation, monitoring and institutional measures to be taken during the
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implementation of the Project to avoid, minimise and mitigate adverse .environmental
impacts and to enhance positive impacts. Environment safeguard measures which
includes compensatory afforestation of 15000 trees along the Project Road.
Environmental monitoring measures (Soil, Water, Air & survival rate of plantation)
landscaping the major junction and Recharge pits. Specialized Environmental Experts
have been engaged for the Project through Consultancy services to look after gl the
environmental related activities under the supervision of Highway Officials as well as
related inter departmental Officials,

7. It is respectfully submitted that the total number of trees identified as
hindrance to Project in Tiruchendur and Eral Taluk is 1093 nos; in Srivaikundam
Taluk including Bypass is 314 nos; in Palayamkottai Taluk is 27 nos. Since, the
Project Road runs in bypass from Km 25/600 to Km 38/550, 391 numbers of trees in
linear stretch of SH-40 are undisturbed. As per section 10 of schedule B of Contract
Agreement (Exhibit-03), the contracting firm must ensure compulsory afforestation of
ten times the number of trees to be cut down which works out to 15,000 trees along
the Project Road as per G.O Ms. No.704 dated 03.08.2010 (Exhibit-04) followed by
the High Court Directions for Writ petition No.7811of 2010. In this Project, the
Contractor has to raise saplings after the Project work is substantially completed and
has to maintain the saplings with proper cage with regular and continuous watering to
raise the saplings for 7 years with 100% survival rate.

8. It is respectfully submitted that all the possible measures will be taken to

transplant the trees after getting necessary expert opinion.
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9. It is respectfully submitted that the total number of trees required to be
cut has been identified as 1434 in which the cutting permission for i093 number of
trees were obtained from RDO, Tiruchendur vide Lr.No.A5/1072/2019 dated 04-06-
2020 (Exhibit-05); for 314 number of trees from Sub Collector, Thoothukudi vide
proceedings A.2/850/2020 dated 09-06-2020 (Exhibit-06) and for 27 number of trees
from Sub Collector, Tirunelveli vide Proc.0O.M.A6/737/2019 dated 17-09-2019
(Exhibit-07) after getting valuation for the same from District Forest Officer,
Thoothukudi vide C.A.No0.485/2019/K dated 13-09-2019 (Exhibit-08) and C.A.
No0.3435/2019/K dated 13-01-2020 (Exhibit-09) and District Forest Officer,
Tirunelveli vide C.A.No.T/859/2019 dated 19-03-2021 (Exhibit-10) with a condition
of Compulsory plantation of 10 saplings for cutting of each tree as per G.0.No.704
Public (Miscellaneous) department dated 03.08.2010.

10. Tt is respectfully submitted that as per the valuation of trees obtained
from the concerned District Forest Officers for the trees identified as hindrance,
totaling to an amount of Rs.30,41,121/- including GST has been paid to the Divisional
Engineer by the Contractor through Demand Draft (Exhibit-11) which in turn has been
remitted to the Head of Account 105400800 AS 29001 Miscellaneous 01 Receipts
from Avenue on 12.06.2021 (Exhibit-12). Accordingly, permission has been accorded
under Article 9.4 of Contract Agreement for felling and disposal of trees vide
Proceedings of the Divisional Engineer (H), CKICP, Tirunelveli Proc.No.02/ 2021/
DO/ EPC-04 dated 15.06.2021 (Exhibit-13). Though cutting permission has been

obtained for 1434 number of trees, only 1408 trees have been planned to be cut. Out
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of which 625 number of trees (431 nos in Tiruchendur & FEral Ta1u1<s, 167 nos in
Srivaikundam taluk and 27 nos in Palayamkottai Taluk) have been cut til 03.08.2021.
Further, the trees at the bund of Thamirabharanj River are not disturbed for the
Project.

I1. Tt is respectfully submitted that it is not practical to commence the
avenue / tree plantation before commencement of the Project Road since the Land
Acquisition process for widening has not been completed. Also as per Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act 2013, possession of land would be possible only after payment of
Complete due Compensation and Allowances thereof. However, in places where the
Land Acquisition as well as the construction activities is completed, subsequently
plantation of saplings will be carried out and maintained.

12, Itsis respectfully submitted that enhanced Green Cover could be
established after the completion of this road activities by planting new saplings along
the Project Road.

13. It is respectfully submitted that even if plantation is planned during the
Construction activities, saplings planted may get damaged due to movement of heavy
construction machineries and during laying of bitumen based hot mix pavement
layers. Further avenue plantation before construction in this Project hinders the
shifting of utilities like water pipe lines, EB poles and telecommunication cable.
However, a nursery has been arranged at “JSR — MS (;IV) Road side plantation

Garden, C/o. Aasai Nursery and Garden, Shenkottaj road, Tenkasi — 17, for raising

Page No.8
No. of Cormns:



9
about 20,000 saplings and species as Pungai, Neem, Neermarudhu, Naval, Tamarind,
Vagai, Illupai, Nagalinga of each 2500 Nos (Exhibit-14) for compensatory plantation
along the Project Road and suitable locations are identified for plantation

simultaneously with the ongoing construction activities with utmost care.

Date : 3808202\ Project Direct@t/&:}(ays)(FAC)

Place : Chennai. Chennai — Kanyakumari Industrial

Corridor Project, Chennai

Enclosures:

Exhibit-01 - Copy of G.O (Ms) No. 28 dated 06.03.2018 for Administrative
Sanction for the work.

Exhibit-02 - Photos of the Project road after tree cutting.

'Exhibit-03- Copy of Article 9 and Clause 10 of Schedulé B of Contract
Agreement.

Exhibit-04 - Copy of GO Ms No. : 704/ Public (Miscellaneous) Department /
Dated : 03.08.2010

Exhibit-05 - Copy of District Collector, Thoothukudi Proc.No.13/9970/2020 dated

29-05-2020 and Revenue Divisional Officer, Tiruchendur

Lr.No.A5/1072/2019 dated 04-06-2020 (cutting permission for Trees

in Tiruchendur and Eral Taluks)
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Exhibit-06 - Copy of District Collector, Thoothukudji Proc.No.I3/97é3/202O dated
27-05-2020 and Sub Collector, Thoothukudi Lr.No. A2/850/2020
Dated 09-06-2020 (cutting permission for Trees in Srivaikundam
Taluk)
Exhibit-07 - Copy of Sub Collector, Tirunelveli Proc.0.M.A6/737/2019 dated
17-09-2019 (cutting permission for Trees in Palayamkottai Taluk)
Exhibit-08 - Copy of District Forest Officer, Thoothukudi Lr No0.485/2019/K
dated: 13-09-2019.(valuation of trees in Tiruchendur Range)
Exhibit-09 - Copy of District Forest Officer, Thoothukudi Lr .No0.3435/2019/K
dated :13-01-2020.(valuation of trees in Srivaikundam Range)
Exhibit-10 - Copy of District Forest Officer, Tirunelveli Lr No.T/859/2019/ dated
19-03-2021.(valuation of trees in Tirunelveli Range)
Exhibit-11 - Copy of EPC 04 Contractor Lr. No. JSR —-MS (V) LCKICP / SH40 -
I/DE/34/dated 12.06.2021.
Exhibit-12 - Copy of challan for remittance of valuation of trees and the GST
Amount in respective Govt. Head of Account.
Exhibit-13-Copy of Divisional Engineer (H) CKICP Tirunelveli Proc.No.02 /
2021/DO/EPC- 04/dated 15.06.2021.
Exhibit-14 - Photos showing nursery where saplings are being raised for plantation

along the Project Road.
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Exhibit - 01

ABSTRACT

Highways Department — East Coast Economic Corridor Project — Development of
State Highways in Chennai-Kanyakumari Industrial Corridor (CKIC) with Asian
Development Bank loan assistance — Administrative Sanction — Accorded — Orders —

Issued.

A Highways and Minor Ports (HS2 ) Department
G.O (Ms). No. 28 Dated: 06-03-2018

Gameflaridld, wrdl-22, SlmeaustEneur gy aor®H 2049

Read:
1. From the Chief Engineer (Construction and Maintenance),
Highways Department Letter No:12313/Thittam/2016, dated
05.12.2016 and 28.12.2016.
Government Letter No.16621/HF1/2016-2 dated 04.05.2017.
Government letter No. 16621/HS2/2016 dated .7.2017.
4. From the Chief Engineer (Construction and Maintenance),
Highways Department Letter No.12313/Thittam/2016, dated
20.11.2017 and 23.11.2017.

SEN

ORDER:

The Chief Engineer (Construction and Maintenance), Highways Department
in the letter first read above has stated as follows:

a) The Development of Economic or Industrial Corridors is an effective
infrastructure intervention that integrates industry, infrastructure, and urban
agglomerations. Such Corridor Development entails constructing good
“infrastructure, typically aligned to a major transport network connecting urban
clusters complementing productive industrial zones; and providing a
favourable and connected environment for setting up businesses and
facilitating the efficient movement of goods and people. The East Coast
Economic Corridor (ECEC) is among the 5 Industrial Corridors proposed by
Department of Industrial Policy & Promotion (DIPP), Government of India.
East Coast Economic Corridor is conceptualized as India's first coastal
economic corridor, aligned with the “Sagarmala” program of Government of
‘India, to promote port —based industrialization. Asian Development Bank
(ADB) is working with Government of India and States in the East Coast
Economic Corridor to conceptualize projects that are in consonance with the
East Coast Economic Corridor Development Plan.



b) The Chennai Kanyakumari Industrial Corridor (CKIC), part of the ECEC, is
envisaged along the coast of Tamil Nadu to leverage upon Tamil Nadu’s
1,000 km long coastline and operational ports. The CKIC covers an influence
area of 23 districts (13 on the coast and 10 in the hinterland) out of 32 districts
of Tamil Nadu. The influence area covers about 70% of the State’s area and
population and contributes 74% to the State’s GSDP. Three trunk arterial
roads- NH-7, NH-45 and SH-49 (East Coast Road) run through the Corridor
connecting to the north and south in Tamil Nadu. The key objectives of the
Chennai Kanniyakumari Industrial Corridor are as follows:- -

i. Identification, planning and development of industrial nodes
complemented by urban agglomerations; and

i. Development of integrated infrastructure and trénsport
connectivity of enhanced domestic and global competitiveness
of the nodes and influence area.

c) Tamil Nadu Vision 2023 has proposed 6 Industrial Corridors that will facilitate
the growth of Industries in an equitable manner across all regions of the State.
Out of the proposed Corridors, 2 of the key Corridors, Madurai- Thoothukudi
Industrial Corridor (MTIC) and Chennai — Trichy Industrial Corridor (CTIC) fall
under the influence area of the Chennai — Kanniyakumari Industrial Corridor.
The key objectives of the state level Madurai — Thoothukudi and Chennai —
Trichy Industrial Corridors, and Chennai — Kanniyakumari Industrial Corridor
are aligned to promote balanced Industrial Development across Tamil Nadu
and boost the share of manufacturing in the state GDP from 17% to 22% by
2023. These objectives will be delivered through development of industrial
nodes in Tamil Nadu, especially in the southern districts of the State,
supported by good infrastructure and connectivity that will serve both the
growing domestic demand and exports. Around 90% of the freight movement
in the Chennai — Kanniyakumari Industrial Corridor influence area (from
corridor ports, airports, and hinterland) is by road. The Chennai -
Kanniyakumari Industrial Corridor study has identified around 670 km of State

. Highways for upgrading North-South and transverse connectivity to improve
the competitiveness of the industrial corridor through good road for passenger
and freight movement. This will improve the ease of logistics and make
Chennai — Kanniyakumari Industrial Corridor more competitive in attracting
industrial investmeni. The project will also strengthen the capacity of the
Highways Department to develop operate and maintain the state roads.

d) Asian Development Bank team made a presentation on the Inception Report
on Second Phase of East Coast Economic Corridor on 26.07.2016.
~ Subsequently a discussion with the Principal Transport Specialist, Asian
Development Bank was made on 08.09.2016 and further discussion with
Mr. Saby Mitra, Study Team Leader for the East Coast Economic Corridor on
01.11.2016, it was identified that 13 State Highways (SH-40, SH-63, SH-66,
SH-64, SH-23, SH-25, SH-9, SH-115, SH-20, SH-191, SH-191A, SH-142,
SH-69, and SH-58 are falling in the influence area for which Detailed Project
Report was carried out under TNRSP — Il and were not taken up for
improvement. :



e) The Detailed Project Report for the 13 State Highways were obtained from the
- Tamil Nadu Road Sector Project Il. Out of 13 section of State Highways, one
project was deleted and two projects were added and the copies of Detailed
Project Report for each road and Preliminary Project Report as per the
Department of Economic Affairs (DEA) has been forwarded to the
Government of India seeking Asian Development Bank loan assistance for the
Development of State Highways in Chennai - Kanniyakumari Industrial
Corridor Project. In the Government letter third read above, the Debt
Sustainability Certificate has also been forwarded to the Department of
- Economic Affairs & Department of Expenditure, Ministry of Finance, Govt. of
India. '

2. The Chief Engineer (C&M) has further stated that, the Steering Committee
in its Minutes of 73" Meeting of Department of Economic Affairs, has decided to
pose the proposal to Asian Development Bank for loan assistance of
Rs. 3288.15 Crore. The Government of India in its letter dated 10.8.2017, the
Department of Economic Affairs poses the project proposal for US $484 million
(approximately) with the relevant extracts of the minutes of Steering Committee
Meeting. In the Aide-Memoire, Trichy-Namakkal road has to be substituted since it
is likely” to handover to MORTH as National Highways, for which Mohanur-
Namakkal-Senthamangalam-Rasipuram Road and Chengalpattu — Kancheepuram
road were substituted and component of Road Safety, Institutional Capacity &
Training is included for studies. Hence the list of roads have been revised and the
cost which is same as the PPR sent to Government of India.

3. In the letter fourth read above, the Chief Engineer (Construction and
Maintenance), Highways Department has stated as follows:

a) The Principal Transport Specialist, Asian Development Bank, Manila vide
Aide memoire informed that the Project Concept approval process is at an
advanced stage and the next appraisal mission may take place in. January
2018. Moreover the loan negotiations will be held only after the award of 30%
of contracts and acquisition of 50% of land as per Department of Economic
Affairs guidelines. So it is very essential to award the contract and carry out

Land Acquisition prior to loan sanction.

b) The agreed timeline linked to administrative approval specifies, updating the
Detailed Project Report costs by March 2018. The Detailed Project Reports
have been prepared through TNRSP by the consultants using TNIDB funds.
The Asian Development Bank Mission insists for EPC model with" 7 years
maintenance period on completion of works. While updating the Detailed
Project Report the maintenance aspects will be taken care. The Detailed
Project Reports need to be updated incorporating latest SOR, GST
‘provisions, maintenance provisions for 7 years as suggested by Asian
Development Bank and economic analysis subsequent to the same. This can
be entrusted to same consultant as variation through TNRSP. The Budget
allocation for Land Acquisition, Rehabilitation and Resettlement for 2018
required to be made to commence the Land Acquisition, Rehabilitation and
Resettlement activities by April 2018. This will be followed up on obtaining
administrative sanction for the same.



4. The Chief Engineer (Construction and Maintenance), has therefore
‘requested the Government to accord Administrative Sanction for an amount of
Rs.6448.24 Crore for the revised list of roads/works as detailed below and 7
packages adopting EPC mode with 7 years maintenance period after completion of
works and also to update the Detailed Project Reports through TNRSP, utilising the
same consultants as variation to the original contract.

LIST OF ROADS/ WORKS

9 Section Package| Total Total LA cost | Proposed
No Length |- Project | (Rsin | Configurat
(in km) Cost Cr) ion
excluding
LA (Rs in
: Cr)
Tiruchendur to Ambasamudram ‘
1 1 via Palayamkottai (SH 40) 7490 | 407.64 31.09 | 2 lane PS
5 Melur to Karakikudi via l.
Tirupattur, Kundrakudi(SH 191 46.90 | 213.71 16.34 | 2 lane PS
| & SH 191A)
3 gg)ama"“”o Mannargudi (SH 2750 | 143.63 10.95 | 2 lane PS
Kumbakonam to Mannargudy ‘
4 (SH 66) 3426 | 177.90 13.56 | 2 lane PS
‘ _ 2 lane PS
. . Il /4 lane
5 | Kumbakonam to Sirkazhi (SH 64) 38.07 | . 307.49 145.22 PS
. Mayiladuthurai to Thiruvarur
6 | (SH23) 31.28 | 199.04 | 137.16 | 2 lane PS
7 Mohanur — Namakkal —
| Senthamangalam-Rasipuram
Road (SH 95) m 46.44 | 249.32 162.42 | 4 lane PS
8 | Tiruchengode to Erode(SH 79) 10.27 | 205.59 115.12 | 4 lane PS
g | Thuraiyur fo Perambalur(SH142) 3149 | 107.41 25.00 | 2 lane PS
Omalur to Tiruchengode (via) :
10 | Sankakiri including V. | s480| 530.17 | 411.52|5 e PY
Tiruchengode Bypass (SH 86)
11 | Chengalpattu — Kanchipuram
Road (SH 58) (60/037-107/350) V. 47.31| 389.95 67.00 | 4 lane PS
Chengelpet to Kancheepuram
12 (SH 58) (30/0 - 60/037) 39.75 | 419.95 68.85 | 4 lane PS
13 | Cheyyur (ECR) to Polur(SH115) | vy | 440,00 520.96 64.70 | 2 lane PS
including ECR link _ :
14 -Virudhachalam to Ulundurpettai _
| (SH 69) VII. 20.88 | 114.92 21.00 | 2 lane PS




Proposed

S. Section Package| Total Total | LA cost
No Length Project-| (Rsin | Configurat| .
(in km) Cost Cr) ion
excluding
LA (Rsin
Cr)
Cuddalore to Madapattu
15 Junction (SH 9) 40.60 | 379.16 284.16 | 4 lane PS
TOTAL 654.54 | 4384.84 | 1574.09
16 | Variation in the cost of above
DPR due to SOR Reuvision, 489.31
Institutional Strengthening,
Road Safety &  Capacity
Development, Corporate
_restructuring of Highways
Department, Educational
Training, updating DPR,
‘Purchase of Computer '
6448.24

| GRAND TOTAL

5. The Government after careful examination, accept the proposal of the Chief
Engineer (Construction and Maintenance) and accord Administrative Sanction for an
amount of Rs.6448.24 Crore (Rupees Six Thousand Four Hundred and Forty Eight
Crore and Twenty Four Lakhs Only) for the roads/works as listed in para 4 above
and 7 packages adopting EPC mode with 7 years maintenance period after
completion of works and to update the Detailed Project Reports through TNRSP
subject to condition that the cost of the Detailed Project Report does not exceed 25%

of the original Detailed Project Report cost.

6. The expenditure sanctioned in para 5 above shall be debited to. the

following new head of account.

5054-Capital Outlay on Roads and Bridges-03-State Highways
— 337 Road Works — Externally Aided Projects PB-Asian -
Industrial

Development Bank assisted Chennai-Kanyakumari

Corridor Project.

- 16 Major Works (DPC 5054-03-337-PB 1600)
64 Lands (DPC 5054-03-337-PB-6409)

7. The Chief Engineer (Construction and Maintenance), Highways is the
Estimating, Reconciling and Controlling Authority for the new head of account

opened at para 6 above.

8. The Pay and Accounts Officer/Treasury Officers concerned are directed to
open a new head of account at their books of account.



9. The expenditure sanctioned in para 5 above shall constitute an item of

“New Service” and approval of the Legislature shall be obtained in due course of
time by an inclusion in the Supplementary Estimates for the year 2017-18. Pending
approval of the Legislature, the expenditure shall initially be met by drawal of an
advance from the Contingency Fund. The Chief Engineer (Construction and
Maintenance) is directed to calculate the actual amount required for the period up to
next Supplementary Estimates and apply for sanction of the same as advance from
the Contingency Fund to Finance (BG-I) Department directly in Form “A” appended

to the Tamil Nadu Contingency Fund Rules 1963 along with a copy of this Order.
Orders regarding this will be issued by the Finance (BG.l) Department separately,
The Chief Engineer (Construction and Maintenance) is directed to send necessary
explanatory notes for inclusion of the above expenditure. in the Supplementary
Estimates for the year 2017-18 to Finance (PW-I) Department at the appropriate

time without fail.

10. This order issues with the concurrence of Finance Department vide its
U.0.No.11532/PW-1/2018 dated 06-03-2018 and Additional Sanction Ledger
No. 2885 (Two Thousand Eight Hundred and Eighty Five). A

(By Order of the Governor)

Rajeev Ranjan
Additional Chief Secretary to Government

To

The Chief Engineer (Construction and Maintenance),
Highways Department, Chennai-25.

The District Collectors concerned.

The Additional Chief Secretary and Commissioner of Land
Administration, Chennai-5

The Pay and Accounts Officer, Chennai

The Principal Account General (A&E), Chennai-18/35

" The Treasury Officers concerned.

Copy to’
The Revenue Department, Secretariat, Chennai-9.

The Finance (PW-I, BG-Il & I) Department, Secretariat, Chennai-9.

The Private Secretary to Additional Chief Secretary to Government,
Highways and Minor Ports Department, Secretariat, Chennai-9.

The Resident Audit Officer, O/o Principal Accountant General
(General and Social Sector Audit) Tamil Nadu Secretariat,
Chennai-9.

The Personal Assistant to Joint Secretary to Government, Highways and
Minor Ports Department, Chennai-9.

The NIC, Secretariat , Chennai-9.

C.No0.16621/HS2/2016
SF/SC
/I[Forwarded/By Order//
> :
I PosCogiyplo~
Section Ofﬁcer



Exhibit - 02

At existing Chainage Km: 49/300

At existing Chainage Km: 42/300



At existing Chainage Km: 39/090

r

At existing Chainage Km: 38/800



At existing Chainage Km: 39/400



At existing Chainage Km: 39/250



At existing Chainage Km: 40/360



Exhibit - 03
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ARTICLE 9
UTILITIES AND TREES

9.1 Existing utilities and roads

Notwithstandin

g anything to the contrary contained herein, the Contractor shall ensure that
the respective

hedk entities owning the existing roads, right of way, level crossings, struc@ures, or
utilities on, under or above the Site are enabled by it to keep them in continuous satisfactory

use, if necessary, by providing suitable temporary diversions with the authority of the
controlling body of that road, right of way or utility.

9.2  Shifting of obstructing utilities

The Contractor shall, in accordance with Applicable Laws and with assistance of the
Authority, shift any utility (including electric lines, water pipes, telephone cables etc.) to an
appropriate location or alignment, if such utility or obstruction adversely affects the execution
of Works or Maintenance of the Project Highway in accordance with this Agreement. The
Contractor shall engage registered contractors of concerned utility Agency for such shifting.
For shifting of electrical utilities, contractors registered with TNEB and have C or A grade
License from Chief Electrical Inspector to Government shall be employed. For TWAD works,
registered contractors of TWAD with Grade | qualification shall be employed. The actual cost
of such shifting, based on executed BOQ basis on rates estimated and corrected by the utility
agency, less supervision charges of Agency plus 10% towards Contractor's overhead shall be
paid by the Authority to the Contractor separately in addition to the Contract Price. However,
the Authority will assist in obtaining required permissions for such shifting from the concemed
utility Agency including submission of application on CKICP name. The works shall be carried

out in close coordination with utility agency and all precaution / conditions stipulated by the
agency shall be diligently followed..

9.3  New utilities
9.3.1 The Contractor shall allow, subject to such conditions as the Authority may specify, access to,
and use of the Site for laying telephone lines, water pipes, electric cables or other public
utilities. Where such access or use causes any financial loss to the Contractor, it may require
the user of the Site to pay compensation or damages as per Applicable Laws. For the
avoidance of doubt, it is agreed that use of the Site under this Clause 9.3 shall not in any
manner relieve the Contractor of its obligation to construct and maintain the Project Highway

in accordance with this Agreement and any damage caused by such use shall be restored
forthwith at the cost of the Authority.

9.3.2 The Authority may, by notice, require the Contractor to connect any adjoining road to the

Project Highway, and the connecting portion thereof falling within the Site shall be constructed
by the Contractor at the Authority’s cost in accordance with Article 10.

9.3.3 The Authority may by notice require the Contractor to connect, through a paved road, any
adjoining service station, hotel, motel or any other public facility or amenity to the Project
Highway, whereupon the connecting portion thereof that falls within the Site shall be
constructed by the Contractor on payment of the cost. The cost to be paid by the Authority to
the Contractor shall be determined by the Authority's Engineer. For the avoidance of doubt, in
the event such road is to be constructed for the benefit of any entity, the Authority may require
such entity to make an advance deposit with the Contractor or the Authority, as the case may
be, of an amount equal to the estimated cost as determined by the Authority's Engineer and

such advance shall be adjusted against the cost of construction as determined by the
Authority’s Engineer hereunder.

i

\in the event the construction of any Works is affected by a new utility or works undertaken in
pccordance with this Clause 9.3, the Contractor shall be entitied to a reasonable Time
xtension as determined by the Authority's Engineer.

iﬂ 25 FOI’JSR-
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94 Felling of trees

Z;e :\Ul'hon'ty shall assist the Contractor in obtaining the Applicable Permits for felling and
5 sal of trees to be identified by the Contractor for this purpose if and only if such trees

use a Material Adverse Effect on the constructio enance of the Project Hig

y Blliha and Ter. 1l b | ROFTT 4 ,...:V‘.,‘““ ~

COs! G .
{ pric

A [ il N nd shall | n
oy f e concerned department. However, the Authority will assist in
obtaining applicable permits for felling of trees.

A
EPC Contract Agreement for CKICP-EPC-04
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. Exls(lniﬁ,‘,ﬁm— F Du‘sTfﬁf Crossing ofMa]cf ' Remarks
\(J“J\‘ Clmlnpgg (km)_ Roads
254725 254600 B Start of Bypass
374440 384650 _ End of Bypass
aito
50+130 514310 NH.7 k"a":/"a‘,'('umar,

10 COMPULSORY AFFORESTATION
The number of trees which are required to be planted by the contractor as compensatory

Dllantz?tion should be ten times the number of trees to be cut as per tha recent High Court
directive.100% survival rate at the end of seventh year maintanence is compulsory .

Table B 10.1: Compulsory Afforestation

Chainage
:")- Length (m) Number of Number of
. From To Trees (LHS) Trees (RHS)

71. 750 2060 : 1310 0 0
72. 2060 3600 1540 0 0

3z 3600 3:800 200 0 0
4. 3650 4100 450 :0 0
5. 4100 4340 240 0 0
6. 4340 4600 260 0 0
7. 4600 5900 1300 260 260
8. 5900 6060 160 30 : 30
. | eo60 6220 160 30 30
10. 6220 6650 430 90 90
11. 6650 7040 390 0 0
12. 7040 7180 140 0 0
1ol 7180 7300 120 0 0
14, 7400 100 0 0 .
15. .7 7agoNEN 7520 120 0 0
16. B\ U520/.% 7600 80 0 0

| MNAL ‘ a
Tiruchendur — Palayamkottai — Ambasamudram Road (SH40-1)  EPC Contract Agreement fof SEICRIERED+ \MS 7(JV)

Scanned with Cd’%



<

248 » DX

page |328

e e e

o R ——
o=
N Chainage Number of Number of
No. _ . Length(m) | . (LHS) Trees (RHS)

17. 7600 7700 100 20 20

18. 7700 8000 300 60 60

19. 8000 8200 200 0 0

20. 8200 10230 2030 0 Y

21, 10230 10620 390 80 a0

22, 10620 10700 80 15 15

23. 10700 11020 320 65 65

24, 11020 11200 180 36 36

25. 11200 11250 50 : 10 10 \
26. 11250 11600 350 0 0
27. | 11600 12300 700 140 140 !
28. | 12300 12400 100 0 0

29. 12400 12480 80 0 J 0

30. 12480 12720 240 0 0

31 5720 12920 200 0 0

32. 12920 13050 130 0 0

33. 13050 13120 70 0 0
34. 13120 13350 230 46 46
35. 13350 13460 110 0 0
36. 13460 13700 240 0 0
37. 13700 14820 1120 0 0
38. 14820 14900 80 0 0

14950 50 0 0 -
15100 150 0 0

Tiruchendur = Palayamkottai - Ambasamudram Road (SH40-l)  EPC Contract Agreement fcr‘gKlCPjg.‘FQd- MS (J\/)

Autm#/zgmw
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sl Chainage

No. TT\ Length (m) :Jumber of Number of

o o rees (LHS) Trees (RHS)

i 15100 15720 620 130 120

| 42. 15720 15820 100 25 25

8. | 1s820 16440 620 125 125

A, 16440 | 16640 200 40 40

4s. 16640 16800 160 32 32

46. 16800 17180 380 100 100

47. 17180 17420 240 50 50

as. 17420 17680 260 0 0

20, 17680 18020 340 70 70 \
50. 18020 18280 260 52 52 \
5L 18280 18380 100 20 20 \
52 18380 18560 180 36 36 \
53. 18510 | 20010 1500 300 300

54. 20010 20340 330 70 70

55. 20340 20400 60 12 12

56. 20400 21200 800 0 0

57. 21200 21310 1o 0 0

58. 21310 21500 | 190 40 40

59. 21500 21700 200 0 0

60 21700 21900 200 0 0

61 21500 22010 110 0 0

62. 22010 23900 1890 390 390

110 25 5
1490 0 0
For JSR
Ceuchendur— Paayanctai — Arbasamudram Road (SHAG-)  EPC Contract Agreement for CKICP-EPC-04 > W)
Aulhcn?g}
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Sl SHAIESE Number of Number of
No’ length (M) |+ oo (LHS) Trees (RHS)
) From To

65. 25500 25600 100 0 0
66. 25600 38520 12920 2605 2605
67. 38520 38750 230 50 S0
68. 38750 40010 1260 260 260
69. 40010 40080 70 20 20
70. 40080 40210 130 30 30
71. 40210 40960 750 150 150
72. 40960 41860 900 190 190
73. 41860 41920 60 12 12
74. 41920 42550 630 0 0
75. 42550 42710 160 30 30
76. 42710 43070 360 72 72
77. 43070 43200 130 30 30
78. 43200 43300 100 25 25
79. | 43300 43466 166 35 35
80. 43466 43566 100 20 20
81. 43566 43610 aa 10 10
82. 43610 50310 6700 1345 1345
83. 50310 50626 316 70 70
84. 50626 50786 160 32 32
85. 50786 51310 524 115 115

Available space for total 15000 numbers of 7500 7500

Tiruchendur — Palayamkottai — Ambasamudram Road (SH4CH)

EPC ContradAgreemed !orC!QCPJEPC{‘J

For JSR
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ABSTRACT

Writ Petition - Writ_:Petition No.7811 br 2010 and rvi.!?-’4f\jo;"1/2010 prayihg .planti'ng of 10
saplings for each tree fallen / cut down -- Dilection of the High Court -
Complied with. : : - '

. PUBL'IC (MI'_SCELLAN'EOUS) DEPARTMENT
G.0.Ms.No.704 - -+ Dated : 03.08.2010
it - L Aadi - 18,
Thiruvalluvar Aandu, 2041
Ry o » __ Read
.- Orders of the Hon'bte High Court of Madras in - W.P.
No.7811/2010 and M.P.No.1/2010 dated : 25.06,2010,

Fkk ke - ' Q\ \O

In the’ Wit Petiion- - No.7811/2010  ang M.P.No.12010  filed by

 Thirg S. Gnaneswaran, the Hon'ble High Court of Madras has passed an arder dated
-25.06:2010, directing the Government departments to plant saplings at the rate of 10
-8aplings for each tree fallen / cut down. <

In
THENES | OfTected to ensute that 10 saplings are planted for evety tree that have

ents. The Heads of Depariments shall ensure during their
F's under their control have followed the instructions scrupulously.
red that the saplings planted are suited to the local environment.

3. All the Heads of Departments should send 3 letter of acknowledgement of
receipt of this Government order. :

(BY ORDER OF THE GOVERNOR) -

. KS.SRIPATHI,
CHIEF SECRETARY TO GOVERNMENT.
To ) :
All Principal Secretartes / Secretaries fo Government,
Secretariat, Chennai-9.
All Heads of Departmenits.
All District Collectors,

Copy to'-

The Regisirar General, High Court, Ghennai -104.

f’/Forwarded/By Order// Zi
’ AR

2 /\/’ Q’ﬂl}/\é%alorﬂ .
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